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IN THE CENTRAL kDMINISTRATIVE IRUNL 
CUTTACK BENCH CTJTT.CK  

Original Application No.535 of 1992. 

Date of DeciSion:September3 ,1993. 

Rabinarayana Pati 	 Applicant(s) 

Versus 

UfljDfl of India and others 	Respondent(s) 

(FCP, ITRUCTIONS) 

Whether it be referred to reporters or not ? 

'Jhether it be circulated to all the Benches 
of the Central Administrative Tribunals or not ? t 

A 	R ASA)) 	 (K.P.AcHyA) 
NMxR 

	

	 IJ) 	 -ChAIRMAN  
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S CNTR4L AMINiTRAIIW. TRIbUNAL 
CUTTACK Bi'Ch ;CU1TK 

Original Application ilb. 535of 1992 

Iate of decisions September ,1993 

Rabinarayana Pati 	.... 	 Applicant 

Vs. 

Union of India & Others .... 	 espondents 

For the Applint 	01 M/s.B.B.Ratho, 
tntaryami Rath, 
B • N • Rat, 
O.N.aath, 
S .N.Nohapatra, 
.K.hosh, 

S.kK.Jethy, 
Advocates. 

For the Respondent 1 •.. N/s. M.Mishra, 
iJ.C.Patnaik, 
B.Mjshra 

For the ResDondents 	.•. Mr.shok Misra,enior 
( 1 & 2 ) 	 btanding Counsel (Central). 

CORAM; 

THF. HONOURB MR.K.P.HARYA, VI. - CHAIRMAN 

AN) 

THE HONOUR4'B 	J 	H.R 	N.)t- RAL), LMb (AL1N.) 

J U i) N L N T 

CiiAN; 	In this application under section 19 

of the Administrative Tribunals ct,1985,the petitioner 

prays for cancellation of the selection of Shri Ramanath 

Sahu,Opposite Party No.3 and to direct the Opposite 

Parties for initiation of appropriate action against 
44 

the 3uerintendent of Post Offices whu ke made the 

appointment illga11y. and to recousider the case 

01 the petitioner for appointment to the post cf 
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xtra Deartmentai EL auch Post aster,nhagua. 

Shortly stated the case of the etitioner is 

that in response to the letter No.B/d_104 dated 4th 

December, 1990,the petitiner had made an application 

for appointment to the post of .xtra Departmental 

Branch Post Master,nbagua Branch Post Office.Again 

the Superintendent of post Offices in the letter 

to.B/D-104 dated 15/17.1.1992 issued a fret notice 

inviting applications to fillup the said post. 

Petitioner was one of the aplicants. Opposite Party 

N0,3 was selE.:cted and appointed for which tlis 

application has been filed with the aforesaid prayer. 

In their counter,the Opsite Parties maitained 

that the Petitioner is a owner of a Bus bearing Nc.OSX 
44 

7644 to support his income of Rs.24,000/-annually and 

Opposite Party No.3 had no agricultural land to 

support his income of Rs,30,000/- from the agricultural 

land as shown in the Income ertificate.Since neither 

the petitioner nor the Opposite Party 21b.3 had furnished 

any income certificate from the agricultural land,a 

second. :ttemp t was made for selection of the post in 

juestion.Petitioner furnished a certific.te that his 

income from the agricultural land is I.15,000/...and 

Opposite Party No.3 had also furnished a certificate 

that his income is f..5000/-from the agricultural land. 

The lands about which certiliolt... was furnished was 

mortgacjed ind it was classified as barnyard and 

unproductivi of any agricultural input. 
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T h e selection could not be comleted and the 

case wa referred to the Post Master General, 

Berhamur.The Post Master General directed for 

production of the land records standing in the nane 

of the respective parties. Marks obtained by the 

Petiti:,ner and Opposite Party N6.3 along wit the 

extent of land held by each of them vSS furoshed. 

The cometent authority selected oposite party 

no.3 on the bdsis of the marks obtained by him.iience, 

the case being devoid of merit is liable to be 

dismissed. 

4. 	We have heard Mr.B.N.ath learned counsel 

for the petitioner,Nr.I'1.Mishra learned counsel for 

the Intervenor and Mr.Ajhok Misra learned Senior 

Standing counsel(central) appearing for the Opposite 

Parties 1 and 2.The appointing authority had 

considered all aspects and has given appointment to 

Opposite Party No.3 after being satisfied that 

Opposite Party 1b.3 complies with the crtteri* 

laid down for appointment. In the absence of any 

proof of rnala fide,we do not like to interfere. 

That apart the petitioner is plying a Bus from 

Aska to Bhjbaneswar. We have grave doubt as to 
hearted 

whother he can be able to devote his wholeLattention 

to the post in question and that apart owner of a 
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Bus is less in need of money than another person 

who is in dire need of some source of income for 

sustainance of his livelihood,Therefore,we are of 

opinion that the Opposite Party No.3 was rightly 

selected to the post in question.Hence we find no 

merit in this application which $ tands dismissed.N. 

costs. 

S • • • • • • • • S • ftrat Memle r (Admih 	ive 
23SEP93 

SS•S•S•S..sS... 

Vice-Chairman 

Central Administrative Tribunal, 
Cuttack Bench/K.bhanty/23.9.93. 


